FIR No. 390/19, PS Punjabi leg.h.
State Vs Mohd lkram @ Anif
U/s 387 IPC

02-09-2020

Present: Ld. APP for the State. ieco Webex meet
Learned Counsel Sh. Sunil Tomar is present through Cisco Webex mee

application.

This is an application moved by the Ld Counsel .for‘ '[hcb.‘:;lc;:::i
applicant Mohd Ikram @ Arif under section 437 Cr PC for grant of interim b
eriod of 3 S. ic:
p molr:l?: submitted by Id. Counsel that bail of the acc}x\ed‘ /‘applf'».m}l‘ t::l
been extended till 11.09.2020 in case FIR No.389/2019 under section 302 Indian Pen:
Code and section 25/27 of Arms Act by the Hon'ble Sessions Cour'l. e
Heard. In view of overall circumstances. the bail of !ht ‘lk(t)*l;x:(x)w()
applicant Mohd. Tkram @ Arif in the present case is also extended ull T1.09.202
subjec ious conditions of bail. o
S prcv’ﬁ:: L:;[:]Ililclg:l/:crcg:cd shall  surrender bclb_rc ~thc: cunccrl‘\"ldwjl?‘l‘!
Superintendent afier expiry of interim bail period. The copy of this order b sen
concerned Jail Superintendent.

The application is accordingly disposed off.

(Mana 2 ¥Cdwian)
MM: West Distxiet: THC
Dethi /7 02-00-2020
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FIR No.013257/2020
u/s 379 1PC
PS Punjabi Bagh
02.09.2020

Application for rectification in superdari  order dated  25.08.2020
received from Ld. Duty

Present: Ld. APP for the State.
Applicant Liza Gulati in person.
Heard. Perused the application.
. 1O's reply received through whatsapp also perused as per which
1s correct FIR Number is 013257/20.

In view of reply received, the superdari order dated
25.08.2020 is rectified and be treated as passed in the FIR

n0.013257/2020, PS Punjabi Bagh, which was moved for release of
vehicle no.DL10 SX 9788 (Activa) only.

The superdari order dated 25.08.2020 be read with the present

order. IO is directed to release the above said vehicle in terms of conditions
mentioned in the order dated 25.08.2020.

Application disposed of accordingly.
Copy of order be given dasti to applicant.

(Manu wan)
MM-01(West)/THC:Delhi
02.09.2020
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FIR No.872/14
Case No.66813/16

PS Patel Nagar

02.09.2020
The present case was earlier adjourned en-block on 22.04.2020 for

02.09.2020 as per the directions of Hon'ble High Court.
Ld. APP for the State. :
esent through Cisco

Present:
L.d. Counsel for all the accused persons is pr

webex meet application.
Submissions heard on the point of charge.

Perused the file. .

On the basis of prima facie materials, offences under section

332/461 DMC Act is made out against all the accused persons and
ed persons on the next date of

accordingly notice be framed to all the accus

hearing.
Be put up for appearance of all accused persons as well as

framing of charge on 01.12.2020.
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FIR N0.400/04
Case No.73335/16

PS Punjabi Bagh

02.09.2020 |
cd en-block on 22.04.2020 for

The present case was earlier adjourn
02.09.2020 as per the directions of Hon'ble High Court.
Present: Ld. APP for the State.

None for convict.

Presence of convict could not be pro

meet application. In the interest of justice, NO adverse ord
Previous order be complied ofresh for 05.10.

cured on the Cisco webex
r is passed today.

(Ma edwan)

MM-01(We t)/T HC:Delhi
02.09.2020
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